
Stops to Compensate Headquarters 
Employees of 1T.D.C for rise In 

Prices

17 nial An%m PAUSA 1,

*561 DR. LAXMINARAIN 
PANDEYA

SHRI DHAMANKAR*

Will the Mmibtei of TOURISM AND 
CIVIL AVIATION be pleased to refer 
to tha replies given to Unstarred 
Question Nos 2138 and 1601 on the 
7th April, 1972 and the 28th May, 1972 
respectively and state what steps the 
India Tourism Development Corpora­
tion has taken to compensate the 
Headquarters employees of India 
Tourism Development Corporation for 
rise m prices during the last two 
years’

THE MINISTER OF STATE IN 
THE MINISTRY OF TOURISM AND 
CIVIL AVIATION (DR SAROJINI 
MAHISHI)* Thn Headquarters em­
ployee1? of tho India Tounsm Deve­
lopment Coipoialion leceived bonus 
for the years 1970-71 and 1971-72 a1
10 per cent.
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Arrears of Taxes against Foreign 
Finhs

+
*509. SHRt JAGANNATH MISHRA: 

SHRI BISHWANATH JHUN- 
JHUNWALA:

Will the Minister of FINANCE be 
pleased tb state:

(a) whether a large amount of tax 
arrears remain dutstandmg against a 
number of foreign firms functioning 
in India;

(b) if so, the steps proposed to re~ 
cover tax arrears from Such fircris, 
especially from those which have 
wound up theft business in India by 
now; and

(c) the names of the firms against 
whom tax fcrreffcs k ti outstanding?

THE MINISTER OF STATE IN THE 
MINISTRY. OF FtNANCU (SHRI fc. 
R. GANESR): <a> to (c). The term 
‘foreign firm’ has not been defined in 
the incohte-ta* Act. Incbme-tax sta­

tistics at* not maintained sepacrtSlSiijr 
in respect of Indian and foreign asles- 
sees. However, foreign company* hj» 
been defined in Section 80B{4) of tyke 
Income-tax Act, 1981 as a company 
which is not & domestic company. 
Information regarding foreign com­
panies against whom income-tax 
arrears of Rs. 90,005 or above were 
outstanding as on 31st March, 1972 
has been collected. These particulars 
show that there are 20 such compa­
nies. The names of these companies, 
the amounts of income-tax outstand­
ing as on 31st March, * 1072 and the 
steps already taken and being taken 
for recovering the arrears are given 
in the Statement laid on the Table 
of the House. [Placed in Library, 
See No. Lt-4141/72.]

Out of these 20 companies, only, two 
companies, namely M/s. F. C. Oslar 
Limited and M/s. Amco Furnace Con­
struction Ltd. have wound up their 
business in India. Arrears in respect 
of four other companies have since 
been reduced to ‘nil’.

SHRI JAGANNATH MISHRA: ifcay 
I know from the hon. Minister whe­
ther foreign firms running in arrears 
have sought the Government of 
India’s permission for winding up 
their business in India and why they 
were allowed to do so before realisa­
tion of the arrears?

SHRI K. R. GANESH: I have rio 
such information as yet.

SHRI JAGANNATH MISHRA: May 
I know whether with the Simla agree­
ment and the consequent normalisa­
tion of relations with Pakistan the 
question of recovery of tax fttreaf* in 
regard to Pakistan Airlines, Pakistan 
shipping lines and Mohamiriedi stekm- 
ehip Co. hag been taken up and if so 
with what results?

& & I K. R. GANESH: The arrears 
of the three Pdctttani ctfnpaale* fre 
awaiting DIT relief and when they 
are ih e poSttbm to get pxtfte* M o ­
ments from the Psaklstani authority* 
steps will be taken.




